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No. 4960] NEW DELHI, WEDNESDAY, NOVEMBER 12, 2025/KARTIKA 21, 1947
X HATEH
(FET )

Yae, 29 e, 2025
A (Ferree) AfAHIH2008 it &7 20E F T8

FT.3M. 5115(37).— sl T TLHTL, 7 I ATATHATH, 1989 (1989 FT 24), UH I (HATLA) ATAHIH
2008 (2008 =T 11) (for&r Ta™ T8+ TTd I ATATAAH gl AT &) T &7 20 ‘F ¥ 37T (1) F Fefi=
ST, AT o LS9, SETET AT 2, @ 3, 9@ (I1) qrE 04 S[ATs 2025 F THIAT AT J3E &
T HATAT (Yo TS T ATR=AT HeAie H1. A, 3002() ATEE 04 TS 2025 (S 208 T8 T 57
ATERLHAT FRT AT ¢, T I ATIGAAT & IUTHER AT H Ay i #r, 74grrg =7 & o o 7
farery Yo afRarrsET srrfq, “qor-fasT gRdeReor aRASET F AT, seeenT, yaue ST y=ed & o
STUTerd &, UET S T SIS e o S0 sl FoorT =hr

31T, ITh ATEAAT AT FIT I<h ATAAAR =l 7T 205 i ITLTT (4) F T [T q9= 0 &
Sufawri srferd e g, “4fF 3o 7 <% goagy’ #§ aE 10 SEms 2025 & yehTfera far
AT AT | 3T TH A § AT ITH g0 o | I ATSGAAT I THATAT GIATeTanhi ol Aqrdt a67T HAT 6
frae o g€ E1 I Ik sra R 97 qey i sufemit s fwer g et smnfsa g
oft| zafery, =% fRgrr wriaTs i 7 & i araraTeht i g wErs B T gl

7514 GI/2025 (1)
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ST, ITh ATATAAH it gTT 20T T ITETIT (1) o AT H HETH STHTILAT 7 AT XATE Fa (7 T
T TEQT FL AT g | T T Hii T TR, T4T ITIFET & 36 (X97e 6 I g4 9% S I ATa=aa i
1T 20T T ITLTT (1) FTT T&d ARRAT FT TART Fd g, T STV FAT ¢ o THEH IqTET AqgAT F
fafafae gfs @is warse & forg srfSia & strosfi
3T 7 o s Aante S STTAT I o aer 20T 3 STETT (2) o SIHY0T 7 7 =90 Fedl g
TSI § =8 ATATAAT F THRTAT 219 I¥ =098 3uTaes aqg=T 7 AfafEe g adt B & a6 g
FAT AR § AqrAiRd &9 ° [T gr s

ATIAT

HETITY 5T o FITAT forer & ATgenT ST o Sfavta 01 ITTa 71, TeqH TIEHTr 47 SHTaTARia rfaawrey
st & arefier forere Yot aRegsT “qor-fast gt & form stfSta it st aTelt sgfr T S=ET a1 396

Tga =ferm e |
AF | qEUTET | MEHT | A0 | O/IR ATAR THE AT | TE | AT | /2R SEIEGE ]
T e T T | TE | AgER I | (BT
FHTH a7 (3.91T.)
1 |TEAR | A ST | AEs STefrer ershof 132 |1 1.31 0.07
01/2025 AT ATAH FadhT
T9rET TATE I qSITa<
STRTEAT STAT HoeT
SIS AgHE FohiY
T FTATIT Fh T
AT AT Tl
FTEET T FhiT
NELGCICIEIC R SICES
AT STeaTH HATU(T
T HRTAIT Fer
2 | THAR | AW forest | e stetteT ardte 134 | 1 0.40 0.31
01/2025 HETAIT qeieT e
ENECIDRE USRI CAEE
3 |TE R | A AT | = Sttt e 135 | 1 0.65 0.25
01/2025 ERERS RIS
4 |TEER | A st | aefiars fasagae T | 136 | 1 1.32 0.02
01/2025 ESTALHTT THATST AL
TSTFATE AHNST 73
5 |THY | A forest | forger sifsra aréier 143 |1 1.31 0.19
01/2025
6 |THAT | AW forest | et ereroTer aréter 144 | 1 0.80 0.02
01/2025 AT ST T
AT At T
7 |wmEaw |4 et | weer qAeTeT arde 153 | 1 3.27 0.31
01/2025 T G G
R ICE |
AT forqeasgaTe Hgar
EEEERUIEIRICE]
TISLT ATIIT ATETT
Brerre swvo aréter
IUTAT AE TE
opeTieft sfrfr T
eI [HE e
FTEAT STALHTT TTEA
AT AT TTET
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HILT =T TSI AT

AF | EIEA | TEAH | AT | /4R AR GATF FATH | T | ETT | 0/2R T
T | AW T T | TE | AgER R | (BT
FATH & (3.9T.)

A STAFHTT T

g |THE® | AR st | araTEr qrETiET A 156 | 1 0.18 0.08
01/2025 TFET ITEATET e

9 |THE | AW ot | A s e 157 |1 0.06 0.06
01/2025 fersrer =feft Wt

HETAT AT qTEre
FHA FTT T
A T8 q1ere

10 |THAR | 7w ST | et qraieT 9 158 | 1 0.25 0.05
01/2025 TFET ITEATET e

11 | TEAR | T st | erfaer grrETieT ardte 159 |2 1.24 0.10
01/2025 AT TR T q

FTBTET TTIMET ITee

12 |TEAT | T oSt | aramET qrERTET e 159 | 2 0.79 0.04
01/2025 TEHT ITRTET qTeret Tz

13 | THET | T et | Sisehia gt aréter 159 | 2 0.70 0.00.30
01/2025 F 3T

14 |THER | A ST | ety erfersie arder 218 |2 2.66 0.26
01/2025 i arferrra e

AT 9T T
FHAT ST
TEAUF.H. .
IR E R R \EEA R EED
TTROT ATTERTIST UTErer

15 |TEAR | i st | e Tt dis 700 |1 0.70 0.16

01/2025 A3 AT T(ED T
FUReT ST e
T, AT ATLAT
JISTeAT &9 q1ed
9T, AT ATLAT

16 |THAR | i st | arermEr Tt ardte 701 |1 2.09 0.14
01/2025 EIECIFCICIG IR A T

ST STaTET It
AT TATT T
TETEd T AHITIST qTerer
AT ST gEaTe
Forreft frTor ardter
FTSAT THTLT qTEA
BIELREE R
ATIOT 9 e
FTEaET AT T
KAl 17.73 2.0630
(3.3X) (3.312)

[®T. €. G197/PUNE-MIRAJ Doubling/NADRE vlg/Sangli/20E ]
SATIT FHIT qT0SH, H&T TATH S TR ()
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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 29th October, 2025
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 5115(E).— Whereas, by the notification of the Government of India, in the Ministry of
Railways (Railway Board), number, S.0O 3002 (E) dated the 4™ July 2025 published in Gazette of India,
Extraordinary, Part II, section 3 Sub-section (ii), dated the 4™ July 2025 (hereinafter referred to as the said
notification ) and issued under sub-section (1) of section 20 (A) of the Railway Act, 1989 (24 of 1989) and
Railway (Amendment) act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central
Government declares its intention to acquire the land specified in the schedule annexed to the said notification
for the purpose of execution, maintenance, management and operation of Special Railway Project, namely
“PUNE-MIRAJ RAILWAY DOUBLING PROJECT?” Project in the district of Sangli in the State of
Maharashtra.

And whereas, the substance of the said notification was published in daily News Paper namely
“Dainik Kesari” and “Dainik Satydoot” dated 10" July 2025, by SDO Miraj under sub section (4) of section
20A of the said Act;

And whereas, objections have been received in this village. The objections of the affected account
holders on the said notification have been received within the time limit. Hearing on the said objections
received was conducted by the competent authority Sub-Divisional Officer, Miraj. Therefore, stage-wise
action has been taken and the necessary action is taken by competent authority.

And whereas, in pursuance of sub-section 20 E of the said Act, the competent authority has submitted
its report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers
conferred by sub-section (1) of section 20 E of the said Act, the Central Government hereby declares that the
lands specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20 E of the said Act, the Central Government
hereby declares that on publication of this notification in the official Gazette, the land specified in the
schedule annexed hereto shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway

Project “PUNE-MIRAJ RAILWAY DOUBLING PROJECT” in 01 no. village of Miraj Taluka under

the Competent Authority for Land Acquisition and Sub-Divisional Officer, Miraj of district Sangli in the
State of Maharashtra.

S.N. | L.A.Case | Name | Tahasil | Name of Landholder as Survey | Land Total Acquisition

No. of per 7/12 no. holding | area as | Area
village method | per 7/12 | (H.a.)
(H.a.)
1 S.R. Nandre | Miraj Meharun jalal Kulkarni 132 1 1.31 0.07
01/2025 Aayesha aalamkavatekar
Rashida Ibrahim Mujawar
Shakila Jalal Mulla

Jaitanubi Mahamad Fakir
Gous tayarasha fakir
Masum Tayarasha Fakir
Chandabi Tayarasha Fakir
Rahimat babasab Mujawar
Mumtaj Abbas Mulani
Nalini Mahavir Chougule
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S.N. | L.A.Case | Name | Tahasil | Name of Landholder as Survey | Land Total Acquisition
No. of per 7/12 no. holding | area as | Area
village method | per 7/12 | (H.a.)
(H.a.)
2 S.R. Nandre | Miraj Vasant Jangonda patil 134 | 0.40 0.31
01/2025 Mahavir Malgonda Patil
Adinath Malgonda Patil
3 S.R. Nandre | Miraj Vasant Jangonda patil 135 | 0.65 0.25
01/2025 Vijaykumar Jangonda patil
4 S.R. Nandre | Miraj Bebitai Vijaykumar patil 136 | 1.32 0.02
01/2025 Sanjaykumar Nemgonda
Narade
Rajkumar Nemgonda
Narade
5 S.R. Nandre | Miraj Shital Ajit Patil 143 1 1.31 0.19
01/2025
6 S.R. Nandre | Miraj Shailaja Dhanpal Patil 144 1 0.80 0.02
01/2025 Satish Dhanpal Patil
BapusoSatgonda Patil
7 S.R. Nandre | Miraj Suresh Nemgonda Patil 153 | 3.27 0.31
01/2025 Sureskha Suresh Munjappa
Sunita Pradip Patil
Sujata Shitalkumar Mehata
Vimal Nemgonda Patil
Rajesh Anna Patil
Trishala Anna Patil
Ushadevi Gumat Patil
Shubhangi Abhijit Patil
Prashant Gumat Patil
Vastala Jaykumar Patil
Sudhir Jaykumar Patil
Sunil Jaykumar Patil
8 S.R. Nandre | Miraj Babaso Paygonda Patil 156 1 0.18 0.08
01/2025 Ravaso Paygonda Patil
9 S.R. Nandre | Miraj Vilasmati Shrikant Patil 157 1 0.06 0.06
01/2025 Vijay Shrikant Patil
Mahavir Adgonda Patil
Kamal Baban Patil
Sunil Baban Patil
10 S.R. Nandre | Miraj Babaso Paygonda Patil 158 1 0.25 0.05
01/2025 Ravaso Paygonda Patil
11 S.R. Nandre | Miraj Anil Paygonda Patil 1593 | 2 1.24 0.10
01/2025 Mahavir Nemgonda Patil
Balaso Paygonda Patil
12 S.R. Nandre | Miraj Babaso Paygonda Patil 159 9, 2 0.79 0.04
01/2025 Ravaso Paygonda Patil T
13 S.R. Nandre | Miraj Chandrakant Dhanpal Patil | 159 2 0.70 0.00.30
01/2025 b, T
14 S.R. Nandre | Miraj Shubhangi Shashikant Patil | 218 2 2.66 0.26
01/2025 Abhijit Shashikant Patil
Akshata Ashok Patil
Vastala Gajanan
Patil(UFM)
Mabharashtra land
development bank Itd
Rakesh Shamgonda Patil
15 S.R. Nandre | Miraj Somanth Balaso Tandale 7009 | ! 0.70 0.16
01/2025 Vandan Gajanan Tandale

Rushikesh Dipak Tandale
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S.N.

L.A.Case
No.

Name
of
village

Tahasil

Name of Landholder as
per 7/12

Survey
no.

Land
holding
method

Total
area as
per 7/12
(H.a.)

Acquisition
Area
(H.a.)

N.G.grandmother Sadhana
Pranjali Dipak Tandale
N.G.grandmother Sadhana

16

S.R.
01/2025

Nandre

Miraj

Babaso Ramgonda Patil
Avinash Babaso Patil
Bharat Babaso Patil

Sunil Subhash Patil
Pushpawati Nemgonda
Patil Anita Arun Herwade
Vaishali Kiran Patil
Rupali Prakash Patil
Neelam Pradip Patil
Manik Sudarshan Gadave
Bahubali Subhash Patil

701 d

2.09

0.14

Total

17.73
Ha

2.0630 Ha

[F. No. G197/PUNE-MIRAJ Doubling/NADRE vlg/Sangli/20E]
AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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